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Or.No ted 26.8.2

% Heard Shri A.C.Swain, the learned
030

2%. counsel for the applicant and Shri A.K.RBese,
the learmed Senior Standing Counsel, appearing
DA w for the Respondents.
23.08.9%

On being trgnsferred vide order dated
m ‘_f 14 .5.,2002 from Bhubameswar to Sambalpur, the

RS applicant, a Stemogrspher, Gr.I made a
(p,( mn [ i
4 Y&QX R Ffepresentation to the Respondents en 17.5.2002,
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for cancellatien of the said transfer ang &hg‘—f.
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said representatien having been rejected
in order dated 27.5.,2002 by Respondent No.1,
the appilicant had earlier apprcached this
Tribunal in Original Applicatien Ne,.512/2002.
This ‘rribuntl had granted the interim stay
vide its order dated 11.6.2002. While disposing
of the O.A., this Tribunal, in order dated
5.8.2002 directed that the applicant should
make 3 represeitation te the Respondents for
redressal of his grievances. The applicant,
thereafter submitted a representatien dated
9.8.2002 before Respondent N0.1 and the =xne
sald representatien having been rejected in
order dateéd 19.8.2002 by directing the
applicant te ke relieved on the same gay.
the applicant has appreached this Tribunal
threugh this O.A. seeking, as an interim
measure, the stay of eperaticn of the order
of transfer dated 19%8.2002 (Annexure-9) .
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Mi&w&&unm
(el v Wi e VoYl '
alse described that the education eof Qﬂfsp},w omv

children wouldnhe adversely affected as the
transfer is likely te be effective during
mid academic sessien and therefore, prayed
therein for deferment of the transfer till
the end of May, 2003, Hewever, on g®ing
through the representation made to the
reppendatits by the applicant in his letter
dated 9.8.2002, it is seen that the applicant
did not pray for deferment of the transfer
till the end of May, 2003, but he seought

for cancellatien of the saild transfer order.

It is seen that the applicant's yife is

‘ serving as a Teacher and in any case she is j/

RS



\ ) net ¢©ing te meve te Samhabklpur, as submitted by the

learned counsel for the applicant and she aleng with

b (m Ui
her children t;;veito stay in the Income Tax quarters

at Bhubaneswar. We alse sce that ne malafides have

been alleged against the order of transfer and on the

contrary the Respondents,hawe keeping in mind the

requir/t:ent of a Sr.Stenegrapher at Sambalpur as well

as his stay at Bhubaneswar for 16 years, hive transferred

the applicant.

For the reasons discussed abeve, we do not

see any merit in this O.A. which is accerdingly dismissed.

No cests,

V. /{\«L\/L/

MEMBER (ADMINISTRAT IVE)

M (JUDICIAL)



